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INTRODUCTION 

I. the Chairman of the Estimates Committee having been authorised 
by the Committee to submit the Report on their behalf, present this 
Sixty-fifth Report on action taken by Government on the recommen-
dations contained in the Forty-ninth Report of Estimates Committee 
(7th Lok Sabha) on the Ministry of Home Affairs-Police (including 
CBI). 

2. The Forty-ninth Report was presented to Lo" Sabha on 28 
April. 1983. Government furnished their replies indicating action taken 
on tbe recommendations contained in tbat Report by 30 November 
and 14 December. 1983. The replies were el(amined by the Study 
Group on Action Taken Reports of Estimates Committee at their sitting 
held on 8 March, 1984. The draft Report was adopted by the Com-
mittee on 13 March. 1984. 

3. The Report has been divided into tbe following Chapters: 

I. Report~ 

II. Recommendations that have been accepted by Gov~rn
ment. 

III. Recommendations whicb tbe Committee do not desire to 
pursue in view of Government', replies. 

IV. Rccommen1ations in respect of which replies of Govern-
ment have not been accepted by tbe Committee. 

V. Rcc:on,mendations in respect of which replies of Govern-
ment arc awaited. 

4. An analysis of action taken by Government on the recommen-
dations contained in the Forty-ninth Repon of Estimates Committee 
is given in Appendix. It would be observed there from that out of 27 
recommendations made in the Report 19 recommendations I.e. 70 

<\'ii) 



(viii) 

per cc;ut han been accepted by the Government and the Committee do 
not desire to pursue 4 recommendations i.e. about 15 per ceDt in 
view of Government's replies. Replies of Government in respect of 
4 recommendations i.e. aoout 15 per cent have not bee .. accepted by the 
Committee. 

NEW DELHI; 
March .. 20 1984 

Phalguna, 30 1905(S). 

BANSILAL 
Chairman, 

Estimates Committee 



CHAPTER I 

REPORT 

This Report oftbe Estim!lte& Committee deals withactioD taken by 
Government on recommendations contained in their. 49th Ilcpol't (7th 
Lok Sabba) on the MiBistry of Home Affairs-Poliqc (including CBI), 
which was presented to Lok Sabha on 28th April, 1983. 

1.2 Action taken notes have been received in respect of all the 27 
recommendations contained in tbe Report. 

1.3 Action Taken notes on the recomm~ndations of tbe Committee 
have been categorised as foll..>ws :-

(j, Recommendations/observations which bave been accepted by 
Government":"Chapter II. 

Sl. Nos. L 2,4. 6 to 9, II, 13, 14, 16 to 18, 21 to 26. 
(Total J9-Chaptcr II) 

(jj) Recommendationslobservations whicb the Committee do not 
desire to pursue in view of Government replies: 

SI. Nos. 3, 5, 15 and 27. 

(Total 4-Chapter III) 

(iii) Recommendations!ob~rvation. in respect of wbich Govern-
ment's replies have not been accepted by the Commit-
tee:-

SJ. Nos. 10, 12, 19 and 20. 

(Tota14 -Chapter IV) 

(iv) Recomme,ndations/observations in respect or which replies of 
Government are awaited 1-

(Nil-ebaptor V) 

I 
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J.4 The Committee will now deal with action taken by Government 
on some of the recommendations. 

Review of Role, Functions and Working of C.B.l. 

(Serial No. 10, Paragraph No. 2.26) 

I.S The Estimates Committee had. in paragraph 2.26 of their 
Forty-ninth Report (7th Lok Sabba) <hereinafter referred to as Original 
Report), made the following observations and suggestion in regard to 
the role diacharged by the Central Bureau of Investigation (CBI) in 
regard to the problem of corruption : 

"The Committee regret that tbe Central Bureau of Investigation 
bas, despite two decades of its existence, failed to make any 
significant dent on the problem of corruption. The deterrent 
effect of CDI has not been felt to the extent that it could be 
said that corrupt practices arc on tbe decline if not on the way 
out. In fact the representative of the Ministry of Home 
Affairs admitted before the Committee in e~idence that despite 
invCltigatiollll and convictions "lh~ corruption has SUbstantially 
increased." According to him, dimination of corruption 
"does not seem to be within the realm of possibility." The 
failure -of the CDI in regard to Prevention and control of 
corruption compels the Committee to recommend that the 
role, fUDctions and the working of the CBI should be cowprc-
bensively reviewed and measures taken to tone up its working 
10 as to make it an effective agency devoted inter alia to the 
task of rooting out corruption in administration." 

1.6 The Ministry have in their reply to the recommendation stated 
as follows :-

"The Government have carefully considered 'his recommendation 
and share the Committee's concern about the task of rootina 
out corruption from administralion. In this regard it is. 
however, clarified that the Central Bureau of Investigation i. 
not solely. not even mainly, responsible to tackle and fight with 
the evil of corruption. The main responsibility of combating 
corruption and ensuring integrity in administration is on the 
heads of Ministries/Departments/Public Undertakings. Reali-
sing this principle, the Committee on Prevention of Corruption 
(mown as Santhanam Committee) recommended appointment 
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of Chief Vigilance Officers in each Ministry/Department, 
• Undertaking to deal witb tbe problem of corruption, mis-

conduct and malpractices in the organisation concerned. It i. 
tbe responsibility of Cbief Vigilance Officers to take preventive 
measures, to bunt for the corrupt public servants and to bring 
them to book. In this tasle they ,can take tne assistance of the 
Central Bureau of Investigation. The Bureau is responsible 
for investigating offences punishable under tbe Prevention of 
Corruption Act. 1947. certaill specified sections of the Indian 
Penal Code and fiscal and other laws related to corruption. It 
is only a service agency and it is for the organisations to make 
use of it. It comes into picture after an offence bas been 
committed. Thus tbe Central Bureau of Investigation has 
supplementary but deterrent role in the fight again.t corrup-
tion. 

The Central Bureau of Investigation bas powers anfl 
jurisdiction concurrent with the State' Police to invCltiaate and 
prosecute cases of corr.ption. But by an administrative 
arrangement arrived at witb the States. the Central Bureau of 
Investigation's activities are confined to cases involving emplo-
yees of Central Govt. and of its undertakings, and matters of 
interest to the Central Government. It il the responsibility of 
State Governments to deal with the problem of corruption in 
relation to their employees and matters within their adminis-
trative control. 

Corruption being a socio-cconomic evil, there ca6 be no 
yard-stick to measure the quantum of corruption in a particular 
set-up at a given point of time. The causes are many-fold. 
which includc tbe social values of the time, the political and 
economic conditions of tbe Society and/or of organisationl. 
Since the extent of corruption cannot be measured. It cannot be 
laid tbat the Ccntral Bureau of Invcstigation has failed in 
regard to prcvention and control of corruption. In fact. during 
tbe last two decades of its existence, the C~ntral Bureau of 
Investigation has become a premier investiaating aFncy of the 
Central Govt. winning the cGnfidence of even the State Gov ... 
and thc faith of thc public at large. It is on account of this 
faith and confidence. whenever there is a controversial and/or 
complicated case. a demand is made for investiption by the 
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CDI. and a number of such cases of conventional crimes are 
entrusted to CBI for investigation even though the CBI was 
mainly set up for investigation of corruption cases and econo· 
mic offences. 

1.7 So far as Committee's recommendation that the role, fum:tions 
and working of the CDI should be comprehensively reviewed with a view 
to tone up its working and make it an effective agency devoted,inler-allol 

to the task of rooting out corruption in administration, it is mentioned 
that this is one organisation whose functioning ill constesantly reviewed 
by the Goveroment from time to time by means of a number of devices 
like periodical reports, returns; and also meetings and conferences, held 
by tbe Home Minister aod the Secretary. Department of Personnel and 
Administrative Reforms with the Director and other senior officers of 
tho CDI from time to time. The staff strength of the CBl is also under 
review. Government are therefore, of the opinion that no useful purpose 
would be served by holding another leview of the role and functions of 
tho CDI, as. recommended by the Committee. Govc:rnment ha"c, how-
ever, noted this reCommendation." 

1.8 Tbe Committee bave considered the submissions of Govern-
ment '11 teg.rd to the recommendation made in the original Report. 
Tbey olnerte tbat tbe tremendous Increase in Goyernment expenditure, 
heaT)' ftilattelal fnvoll'~ent of'the Public Undertakings and the Nationa~ 
lleed _1'8maad numeroUS regulatory measures in the field of trade, 
fn-rf,exports and imports and foreign exchange have correspondingly 
inereaed the opportunities for corruption, ca!tiog a very heavy burden 
on the Central Bureau of Investigation. It is therefore necessary to 
e:umfllt ib depth w..ether tbe Central Bureau of Investigation as at 
preaeat eonltftuted, bas the expertise and capacity to be equal to the 
prtleDt ... gllftade of tbe problem The' Committee therefore reiterate 
~ reeommebDtioa made In parsgraph 2. ~6 of their original Report tbal 
"role. (uat:dODl aad working of the CDI should be comprcbeosh'ely review· 
ttl aM mea .... e. taken to tone up its working." 

Administrative Control on CHI 

(Serial No. II, Paragraph No. 2.28) 

1.9 The Committee had, in Paragraph 2.28 of tbe original Report. 
pointed out that at prescnt, three out of R divisions of the Centra' 
Bureau of Investigation were under the control of the Ministry of Home 
Affairs and the remaining 5 under the D"ptt. of Pasonnel and Adm~nj&. 



trative Reforms. They felt that the division of th~ Central Bureau of 
Investigation between the Ministry of home Affairs (proper) and the 

. Deptt. of Personnel & Administrat;ve Reforms was somewhat artificial, 
and did not consider this arrangement as sound from the point of view 
of the cohesive working of the Central Bureau of Investigation. Besides, 
the Committee felt that this quality of administrative control could also 
result in diffusion of Jlesponsibility. The Committee, therefore. recom-
mended that, as the CDI was essentially a Police Organisation, it should 
be brouaht exclusively under direct control of the Ministry of Home 
Affairs· 

1.10 Government have not agreed to tbe recommendation of tbe 
Committee. In their reply to the recommendatioD they have stated as 
follows :-

"The GOvernment have carefully examined the recommendation of 
the Committee. A!I noted by tbe Committee 5 out of tbe 8 
Divisions of the Centr~1 Bureau of Investigation are under the 
Administrative control of the DepU. of Perspnnel and Adminis-
trative Reforms and the remaining 3 DIvisions are controlled 
by the Ministry uf Hom~ Affairs (proper). This administrative 
arrangement ia based on functional considerations and is not 
artificial, as observed by the Committee. The Department of 
Personnel & Administrative Reforms was carved out of the 
Ministry of Home Alfairs in June, 1910 and all SUbjects includ-
ing 'vigilance and discipline' connected _w~tb service matters 
were transferred to the newly created Department. The De-
partment accordinf!ly became tbe apex body at the Centre: 
concerned With lh~ framing of policy regarding 'vigilance' and 
'anti-corruption' matters in public services-. Accordingly, all 
the vi::ilancc organisations .1Z., Central Vigjlance Commission, 
those divisions of the Central Bureau of Inv4;stigation responsj· 
ble for 'vigilance' and 'anti-corruption' activities .nd also the 
Union Public Service Commission, which adVises the Govl!rn-
mt'nt -ill vigilance <: ses against Centra' Government Officers. 
were administratively placed under this Departmp,nt_ The 
Deilli Speeial PoHce. Eatab~i~ment Division of theCDI being 
responsible for co!lection· of intelligence and investigation of 
cases of corruption in public services was placed· under the 
Deptt. of Personnel & Ac;Slllinistrative Reforms on fU:lctional 
<considerations. The otper4 Divis~Jl& namely Leaal Division, 



poricy Division, Technical Division and Administration Diri-
sions are allied Divi,ions of the CBI and provide necessarv 
technical and administrative services for tbe smoot. ano efftc-
tive functiontn! of lhe DSPE Division. ConllcquenUy these 
4 divisions lIave a)so been placed under the administrative 
contror of the Deptt. of Persl)nnei and Administrative Reforms-

On the other hand, the remaining 3 divisions' namely, Co-ordina-
tion, Crime Records and Interpol Division; Central Forensic 
Scitncl! Laboratory, New Delhi, and Centlal Finger Prints 
llur(au, Cal.:utta are responsi&le for coordination between 
the various Slate Police Forces and rmderiog assktance to 
States in dealing with matters having inter-.tate or internation-
al remifications in the matter of detection and investigation 
of crimI', Accordingly. for functional considerations these 
three Divisions have beo!n kept under the administrative con-
trot of tbe Ministry or Homo! Affairs (proper). As r..:gards 
Committee's observation that lbe Ct:nlral Bureau of Investiga-
tion is essentially a Potice Organisation and it should be 
brought edusively under tbe administrative control of the 
Ministry of Home Affairs. it is mentioned that the functions 
oftbe Delhi Special Poli~e Establishment Divisions and other 
4 allied Divisions of the CBI are significantly different tban 
the functions or other Central Police Organisations under the 
control of the Ministry of Home Affairs. Tbe Central Police 
Organisations under the control of the Ministry of Home 
Affairs arc responsible for the maintenance of Law and Order 
keeping a vigil on the Indian Borden and collection of Intel-
ligence for the purpose. On the other band tbe Delhi Special 
Police Bstabli!lhment Division and 4 otber allied Divisions of 
the Central Bureau of Investigation are charled ~ith the res-
ponsibility to deal with the problem of corruption in public 
services, the subject assigned to tbe Deptt. of Personnel and 
Administrative Reforms. Tt is also partinent to state that 
according to the Entry 10 of the First Schedule to the Govern-
ment of India (Allocation of Business) Rules. 1961. the Minis-
try of Home Affairs witb the Deptt. of Official. Language and 
tbe Deptt. of Personnel and A. R. witb all its attached and 
Subordinate Offices is treated 81 one entity, and thus it can be 
said that even at present all police organisations including 
Central Bureau of Investigation are under the overall charge 
of the Ministry of Home Affairs. 



., 
Tht: -existing distribution of the 8 divisions of the Cst between 
the Deptt. of Personnel and Administrative Reforms and the 
Ministry of Home Affairs (Proper), being on functional consi~ 
<lerations has been found to be satisfactory and 80 need for 
any change in this regard has been felt. 

For the above considerations, the Govt. do not lind it necessary 
to accept the Committee's Recommendation." 

t.ll TIre Commlfree are informed th It smce the Department of 
Personnel anel Aelmlnistratlve Reform'! was an apex bolly at tbe Centre 
~oacemed with the framlnl of policy reaadlng "viglla.ce" anel "Anti-
urruptlon" mItten In public services, the divisions of the Central Bureau 
or Investigation responsible for vigilance aud anti-corruption adlvltles 
were administratively placed uncler that Department. Tbey, however, 
'1611 feel that the distinction sought to be mde between the role ancl 
ronetlon of the 4 OIvislons of the .Dr at present under the Department 
or Personnel and Administrative Reforms and of the remaining three 
Divisions under the administrative control of the Ministry of Home 
Atralrs (proper) Is some-what artificial. With a ,lew to achieve fonctional 
~heslon and clearly define the responsibility In regard to the organba-
tlon, the rommlttee favour an arrangement "hereby the "bole or the 
CDI is brought uneler a sIngle administrative belrarchy, be that or the 
Mlnl!lltry of Home Affairs (proper) or or the Department or Personael 
and Aelmlnldratlve Reform, 

AtlvlJory Councilfor Burettu of Pollet 
Research ann Development 

(SI. No 19, Paragraph No. 3.2S) 

1.12 In Paragraph 3.25 of their orginal Report, the Committee 
bad observed that the Advisory Council which is supposed to oversee 
the performance of Bureau of Police Research and Development, had 
held only 2 meetin&s during the last Ave years. As tbe activities of the 
Bureau io,":olve a sizeable expenditure, the Committee had recommended 
that this Council should mcettwice a year to take stock: of the Bureau's 
achievement and provide guidance to it. 

1.13 In their reply the Ministry of Home Affairs have atated that 
·'because of the very nature 0 f the work being undertaken by the Burea .. 
where it is not possible to show quick results or findings. it is felt that 
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early recall lof meetinss of the Advisory Counci J may not serve a very 
useful purpose." The \1 inisiry haw, however, stated that "it will be 
the endenvot)r to call the meeting of the Advisory Council at least 
onte a year and efforts- will be mnde to have additional meetings in 
between whenever there arc important issues in which the guidance of 
the Council is nece~sary." 

1.14 The Committee do Dot agree with the view of the Ministry of 
Home Affairs that because of the nature of work being un 'ertaken by 
the BUteatr of Police Researc·, and Developmeut, it is not possible 10 

showquicl! resuits or finding. an1 for this reason an early rec II of tbe 
meettit:gs' of the Adtisory Council would dot serve a useful purpose. They 
fe' Itba"t If, as reeom'mended by them earlier, the elllllo" of meetiugs 0( 
11t«!' Adv"'ry Council (llice a year Is elljoined upon, It will spur and 
enc6Ura"e the Burtau to increase the tempo of their activity and also 
briDgto the notice of the Council problems aDd dUlieulties encountered 
in the course of their activities for solutioo. The Committee therefore, 
reiterate their recommeLdlllioo. 

Revision oj Police Act of 1861 

(51. Nu. 20, ParaKraph 4.12) 

, ' 

1.1 5 Having observed that Police Act or 1861 has become out of date 
and required a revision in the light of socio-economic changes of far: 
reaching imp~rtance that had taken place after IndePendence, the 
Committee had, in paragraph 4.12 of their Original Report, recom-
mended that Govt. should bring f<'rward a comprehensive Bill in consul-
tation with the State Govts. to reorient the duties and powers of tbe 
pol ic.: force. 

1.16 The Ministry of Home Affairs have in reply to tbis recom-
mendation stated as follows: 

"The National P,,1iC! Commission bas also mad. certain recom-
mendation in this regud and theSe are under consideration of Govt. in 
con')ultation with the State Oovts." 

1 17 The Committee are amazed at the casual reply or the GOYt. 
What they expected WaS that their recom1Dd'datloD woold be considered 
Ilidependentfy an" Gi)tt. woull K',e a reply to t1ae specUlc SUliestiOD 
made lat!ae renlllll~ldltin. As tl" G )ft. have D It IlfeD their CODal-
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dered "iew In regard to the recommendation, the Committee reiterate the 
recommendation made In Paralfaph 4. \2 of their Orlglaal Report. 

1.18 The Committee would like to empbasise· tbat they attach the 
greatest importance to the implementation of tbe recommenclatJoDS acce-
pted by Government. They would, tberefor .. , urle tbat Governmeat 
should ensure expeditious implementation of the recommeadatloas ~ 
pted by them. In case where It is not possible to Imp._t the recoat-
mendatlon in letter and spirit for any reason the matter Ihould be reported 
to tbe Committee In time with reasons for DOD-lmplemeatatiOll. 



CHAPTERJI 

RECOMMENDATIONS/OBSERVATIONS Ttl AT HAVE BEEN 
ACCEPtED BY GOVERNMENT 

Recommendation (~1. Nd. 1, Par. 1.13) 

The total Itrcasth of para-military forces was 2.51 Jakh in J982, 
the breale up beina Central Reserve Police Force 85,197; Border 
S"urity For~ 86,265; Central Industrial Security Force 30,800; Assam 
Rifles 35,663 and Indo-Tibetan Border Police 13,540. There bas been 
marginal reduction in Indo-Tibetan Border Police in 1979, some increase 
in Assam Rifles and Border Security Force in 1980 and 1981 respec-
tively and tbough there was some reduction in Central Industrial 
Security Force in 1979 and 1980, its strength was increased in 1981 and 
] 982. In the case of Central Reserve Police Force pursuant to a d"i-
sion of tbe Cabinet Committee on Economic Policy and Coordination 
in Apirl, 1977, the strength was reduced from 60 to 58 battalions in 
1978 to effect economy, but the strength was subse~uently raised to 66 
battalions during 1980-82. The precise reasons for this considerable 
augmentation of tbe force could not be ascertained by the CommittelJ 
except tbat it was stated to be on consideration of internal security 
situation. However, the Committee have noted elsewhere the Central 
Reserve Polioe was fully deployed on demand by the States. The 
Committ('e learnt tbat Government were considering san~tioning three 
more battalions oi BSF one for Tripura and two for West Bengal, 
Wbile tbe Committee appreciate tbe need based strengtbening of forces, 
tbey would suggest tbat it sbould be done having due regard to economy 
consideration and consistent witb precise role of eacb force so that 
there is DO duplication of functions. 

Reply or GoterDment 

Tbe precise role ofCRPF and tbe BSF has been raid down by tbe 
Parliamentary enactments and the rules framed thereunder. Under 
section 7 of tbe CRPF Act 1949, "it sball be- tbe duty of every member 
of tbe Force promptly to obey and to ellecute all orders and warrants 
lawfully issued to him by any competent authority, to detect and brillJ 

10 
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offenders to justice and to appreheud all p:rson~ when he is legally 
authorised to apprehend and for whose apprehension sufficient grounds 
exist." Again Rule 2S of the Central Reserve Police Force Rules 1955 
lays down that the members of the force may be employed in any part 
of the Indian Union for the restoution and maintenance of law and 
order and for any other purpose as directed by tbe Central Government. 
Thus, the primary duties of the members of the CRPF are to assist in 
the maintenance of law and order. On the other hand, the Border 
Security Force is an armed force of the Union for ensuring the Security 
of the borders of India (sl!ction 4 of BSF Act 1968). Further, Rule 15 
of the BSF Rules 196'l details the tasks to be perform~ by the BSF 
which are as under:-

(i) promote a sence of security among the people liYing in the 
border areas: 

(ii) prevent trans-border crimes, un-authorised entry into or exist 
from the territory of India; 

(iii) prevent smuggling and any other illegal activity. 

In view of the above, the rules of CRPF and BSF are distinct and 
there is no ambiguity. The strength of these forces is augmented stric-
tly on the basis of requirement related to the assigned role. The consi-
derations of economy are invariably kept in mind while doing '0. 
(Ministry of Home Affairs OM No. I-IIOI3/4/83-Pers. I dated 30.11-83) 

Recommendatwa (SI. No. 2, Para 1.14) 

In the Border Security Force one Inspector-General had under his 
charge 3 to 4 Deputy Inspectors General, each DIG commanding 3 to 4 
battalions. The distance between one battalion and another varied 
from border to border, sometimes being as much as 30 to 40 kilo-
metres making it difficult for onc DIG to oversee tbe work of 3 to 4 
battalions. Sometimes even if distance involved is not much, the arca 
consists of a difficult terrain. With a view to enablc great mobility and 
easy access to all Border posts and make our vigil on the border more 
effective. Government may consider the possibility of constructing 
roads along the International border. The Committee recommended 
that Government should re-assesl the strength of thc BSP at various 
levels with the object of making the Force an effective instrument of 
vigilance and security at our borders. The Committee further recom-
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. mended that adequate avenues of promotion should be made available 
to tbe direct recruits in tbe BSF. 

Rep.y of Go,eromeo t 

In the Weltern Sector, kutcha tracks are generally available along 
the border. However, io certain areas it is not considered appropriate 
from the security angle to construct roads. For the Eastern Sector, 
the Oovcmment have already taken a decision to construct roads all 
along the border except wbere sucb roads are alrtady available within 
2 to 3 KMs of the border. The strength of the Border Security Force 
remain under a c:ontinual review depending on requirements. In so 
far as promotion prospects are concerned, a cadre review of the BSF 
ofticCl'l cadre was sanctioned in 1981 when a sizeable number of posts 
were up-sradod. Similarly in tbe non-gazetted ranks, there was sub-
atantial uparadation of posts in 1980. With tbese me~sures the pro-
motion prospects of direct recruits in the BSF bave considerably 
increased. 

[Ministry of Home Affatrs, O.M. No. I-JlOI3/4/g3/-P~TS. 
I-dated 30-11-83] 

ReeolDlDeodatloD (Sr. No.4, Para 1.16) 

The Para Military Forc:es should truly reflect their national 
character. The Committee, therefore, suggest that tbe recruitment to 
these forces sbould be 10 regulated that as far as possible there is balanc-
ed representation to all the States on tbem. The details in Para 1.10 
would sbow tbat tbis is Dot tbe position today 

Reply of GOleroment 

While adhering to tbe Constitational guarantee regarding equality 
of opportunity to all citizens, efforts are being made to broad-base 
recruitment to Central Forces so tbat their compoaition represents 
the cross section of the society. 

[M.H.A.,O.1\{. No. 1-11013/4/ ·,3-Pers. I dt. 30-11-83] 

Recommendatloo (SI. No.6, Para 1.50) 

The CRPF is intended to assist the State Governments in tbe 
maintenance of law and order. The BSF is entru~ted with the poli~hig 
of'international borders. Tbe CIS was set up for betlcr proteclion 

\ 



13 

and security of industrial undertakings. The role of the Assam Rifles 
is to help the administration in tribal arcus in the crst\\-hile com-
posite Assam State in the maintenance of la oN and order and in CUI bing 
revolt. and insurgency. The I rBP is mea ,It for duties on the Iudo-
Tibetan border. The Committee note thac no formal system of evalua-
tion of the functioning ofthe para-military forces exis.rs. Thl!Y desire 
that having regard to the role of each force. suitable criteria for eva· 
luation of their performance should be evolved and a system of formal 
periodical performance apprai:lal by the Ministry introduced. 

Reply of Government 

Government takes every care to see that each force does its role 
precisely and the force level is also reviewed from time to time with 
reference to demands OD it. The Union Home Secretary and the Union 
Home Minister meet the Heads of these organisations from time to 
time and, amongst others, matters relating to the c:ffici.ent fUllctioning 
of the forces and discipline and the conditions of services of the memo 
bers in these forces are discussed. With a view to introducing a system 
of evaluation of the work dOl).e. Government have set up a Committee 
of officials of the CPOs to evolve a suitable format for this purpose. 

[M.H.A., O.M. No. l·l1013/4/83·Pers. I dt. 13·11·83]. 

Recommendation (SI. No.7, Para 1.51) 

Though under the Constitution, it is the primary resfloT1sibility of 
the State Governments to maintain law and order with the help (If 
tbeirPolice forces. Article 355 of the Constitution makes it obligatory 
on the Central Government to protect every State from internal di~
turbances. Therefore, Central Government deploys ilS para miltlary 
forces whenever State Governments requisition such forces to deal 
with law and order situation. During the last two years alone, B~F 
was deployed 00)08 occasions. CRPF 00 119 occasions. ITBP on 7 
occasions and Assam Rifles on 4 occasions. These forces are entrulltc:d 
with distinctly different functions and only the Central Resene Poli..:c 
force is meant for assisting the State Governments in the maintenal1ce 
of law and order. It is unfortunate that other Forces should hdve abo 
been deployed for this purpose and in the case of Border Security For(c 
this bas come to be a4tule, rather than an· exception. If BSF and Indo-
Tibetan Border Police which are meant for Border duties are withdrawn 
and made available frequently to States for maintaining Jaw and order, 



14 

there is bound to be less of vigil on the borders. The Committee, 
therefore, wish to caution that it is not condllcivc to maintaining the 
distinctive character of each force to allow overlap of fllnetions. In 
their view it should be possible to attend to the needs of the States 
fully for maintaining law and order by deploying Central Reserve Police 
especially in view of the considerable strengthening of tho force recently 
during 1980-82. 

Reply of Govemment . 

Every precaution is taken to ensure that only the CRPF is deployed 
in the States for maintaining law and order. It is only when the CRPF 
is fully committed and the emergent need of a State/UT is to be met 
that the BSF is deployed on 1.5. duties. 

[M.H.A. OM No. I-II013/4/83-Pers. I dated 30-11-83] 

Recommendation (81. No.8, Para 1.52) 

According to a knowledgeable source the existing system of deploy-
ment of para-military forces in States left much to be desired. Where 
the requirements was one company, the Central Government was asked 
10 spare a battalion. Duties were so badly distributed and supervised 
that often there would be excess of officers at one place and deficiency 
at another. The representative of the Ministry of Home Affairs conced-
ed that there is a tendency on the part of some State Governments to 
ask for more force tban what is warranted. As regards assignment of 
duties, it has been pointed out "the Central FO,rces are deployed in aid 
of the civil forces and they work under supervision and control of the 
local authorities." The Committee would sugaest tbat on the basis of 
experience gained so far, the Ministry of Home Affair. should evolve 
guidelines to avoid such shortcominas in deployment and utilization of 
para-military forces. 

Reply of Governmeat 

The Ministry of Home Affairs have been issuinS instructions from 
time to time to the States/UTs rcgardins proper utilization of Central 
forces and the latest instructions on the subject was issued OD lltb 
February 1983. The following points have bee. specifically brought 
to the notice of the Statel Govts in connection with the deployment of 
Central force. : -
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(1) Before central assistance is sought, a proper assessment of the 
likely law and order situation may be carried out and the precise 
strength of additional force requirement determined; 

(2) The possibility of mobilizing the additional force through r~ 
deployment of the force available in the State/UT, calling out 
of Home Guards and seeking help from neighbourin& Stat!!s 
may be explored; 

(3) If it is decided to ask for Central assistance, requisition may be 
lent indicating the nature of trouble, the quantum of force 
needed, likely duration of deployment and the places a. which 
they arc needed; 

(4) Central forces should be withdrawn once normalcy is restored 
and the local police are in a position to take over responsibility 
for maintaining law and order; 

(5) The retention of the Centrlll (orces should be for the minimum 
period and tbe position should be reviewed from day-to-c!ay to 
avoid wastage of Central resources. 

The rate of r~overy for deployment of CRPF /BSF in States has 
been revised from Rs. 24 lalehs per battalion per annum plus the actual 
cost of transportation/movement of the battalion to RI. 60 laths per 
battalion per annum plus the actual cost o( transportation/movement of 
the battalion which constitutes a more realistic basis for reimbursement 
orcost to the Central Government. Tbe in::reu,::I cost, it is elCpected, 
would also curb any tendency for making elttravagant calls on the CRPF 
by State Governments. 

(Ministry of Home Affairs, O.M. No. I-ll0J3/4!S3-Pers dt. 30-11-83.) 

Recoauneadatioa (SI. No.9, Para 1.53) 

What bas surprised tbe Committee, is that C~ntral plra military 
forces are of teD deployed ill States to, sucb an e~tent tblt the rCierve 
falls much below 10 per cent. A view has be.:n expressed that "in no 
case should the res:!rve be allowed to drop below a certain specified 
figure say 10 battalions aDd the trainillg companies should not be de-
ployed at all. We will pay a very heavy price some day if we deviate 
from the dictum.~· The Ministry of Home Affairs bave intimated tbat 
C'it has Dot been possible for them to fix any minimu'm lim,t beyond 
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which the reserve in a C!lltral force should not be allowed to drop." 
The Committee feel tbat it should not be too difficult for Central 
Government to lay d.)lYn a mlXimum reserve in the interest of maintain-
ing the moral.! and fitness of the forces. Once a minimum reserve is 
specified it should under no circumstances be depleted. Reserve should 
be pressed into service only as a last resort. 

Reply of Government 

There arc at prescnt 82 battalions of BSF and 71 battalions of 
CRPF. Every etT~lrt is made to sec that a reasonable reserve is main-
tamed to give re~t. rotation and training. While each battalion consists 
of 6 coys, only 5 coys are deployed and the sixth being a training coy is 
not generally U! ej for deployment. It is only in emergencies tbat tbe 
Ira ning coys arc deployt:d for duties. The Government bave recently 
~el up a CvmmiUee to go into the adequacy or otberwise of reserves 
available in the BSP and CI(PF for provision of training, rest and 
recuperation to tbe personnel. 1 heir report is awaited. 

[M.H.A. O.M. No. l-l1013/4f83-Pers. I dated 30.11-831 

Recommendation (81. No. 11, Para 2.27) 

The Committee find that CBI handles only big cases of fraud in-
voh ing Rs. 25 lakhs or more. Small c~ses are left to be investiptcd 
by the local police. In tbe context of reference made to complaints of 
corruption in tbe matter of grant of loans to small farmers. tbe repre-
sentative of the Ministry of Home Affairs admitted in evidence tbat 
"cascs of corruption have gone up since notionalisation of Banks" and 
assun:d the Committee that in future "CBI would certainly take up 
this kind of cac;es." The Committee recommend tbat cases of corrup-
tion in Nationalised Banles should also be attended to by tbe CBI even 
though the amount involve may be relatively small. The Committee 
would also like tbe CBI to pay greater attention to the role and con-
duct or industrial and business bouses in spreading corruption amona 
p'.lbli; servants whose as 'lets are found to be highly disproportionate 
to th!ir known sources of income. A strict watch sbald be kept on 
the liasion officers and contact men of business bouses. 

Reply of Gon ...... eat 

The Committee's r~commendation bas been notccl and CBI have 
issued appropriate instructions to its Branch Officers to take up casea of 



corruption in matters of &rant of. .. nk loans where the weaker and 
poorer sections of the Society are id"efR'Y affected. CBI also takes up 
cases of buk frauds aad co~ift .. dle ,arC of beak oficials for in-
vestigation irrespective of the amouat involved. Th. Dumber of C8IOI 
relating to corrupt practices in nationalised banks reJiatered by the CDI 
is increa'Sing- year after year. Iv. lhlaAlrtk 6f teet- dis. registered durin, 
the year 1978 to 1982 were as follows ; 

1978 

1979 

1980 

1981 

1982 

174 

las. 
203 

237 

281 

2. CBr will gear up ita eft'orfs to c!tcc1c undesirablo activities of 
Industrial and Business HoulCs. CBI keeps a watch over uDdosirable 
Liaison Officers and Contactmcn of the various indLlStrial and busin_ 
bouses. A ,reater emphasis is also beiDg placed to detect aad investi· 
gate cases of possession of disproportionate asacts by public ICl'YaIlta. 

Wbile before 1980, about 5% of the total registered cases wore of dit-
proportionate .ssets, now over 6.5% registered cases pertaia to tbit 
category. 

[M.H.A., O.M. No. I.-I L013/4/83-Pers I Date 3O-11..a31 

RecolDJDeDdatioD (51. No. 13, Para 3.ll) 

The Committee note that an elaborate institutional framework for 
imparting specialised professional training to police personnel already 
exists. Besides. the National Pollci AcadetD~ H)dnbad which runs 
the basic coursc for newly appointed IPS officers, there are othcr insti-
tu~ which -impan training in specialiled braDches sUCh as Internal 
Security, Redio Communicatfo .... appliOllititl of lCientiflc aids in police 
work, criminology and foroalidlcleftce add: -computflr appliCations. Iii 
addition paramilitary forees hUc •• up1~iiliDg echoola ortbeir OWlito 
cater to tbeir .pecifto traiainS·Decc!i. Tho Committee bave been infC>l1b;; 
eel that a Directorale'of "t'.iamgluli been let; up to adViJe Oovernmeat 
on ,TrainillS maue ..... nd toeetdinlte tIW'e'lMts of tbe different Slates ira' 
tbM-field. A, StaacliDa Commtftee OD· Pc>lioe Trai'Iiil,-bu alao been cOD:.. 
s~ituted.-



Ii' 
Repl, of GO.erameat 

..• -:.,.:t 

ObaerYatioDs !bade by Estimate Committee are factual and need DO 
comments of Govern!beDt. 

[M.H.A. O.M.No. 1~11013/4/83~Pers. I Date 30-11-83) 

Recommead.tJoa (SI. No. 14, Para 3.13) 

The Committre are, however, concerned to find that the training 
programme for IPS Probationers at the National Police Academy, 
Hyderabad leaves out many cumnt and pressing social problems; as for 
example tbe problems of Tribal and crimes against women. The Com-
mittee recommend that tbe syllabus for training of IPS probationen 
sbould be suitably modified to include study of all such topics. 

Reply of Go,cramcat 

The syl1abus for the training of IPS probationers is being periodi-
cally reviewed to bring in tune with tbe changing times. A .eparate 
topic 'Enforcement of Social Legislation' is already included in the 
syllabus for IPS probationers. This include. Suppression of Immoral 
Traffic in Women and Girls Act, Bonded Labour System (Abolition) Act, 
Child Marriage <Re.traint) Act. tbe Dowary Prohibition Act and protec-
tion of Civil Rights-all of which are intimately concerned with pro· 
blems of crimes against tribal and women. The observations of tbe 
Estimate Committee have been noted for furtber consideration during 
the next review. Effort. will be made to cover tbese subject. through 
cxten.ive JectUfCI. 

[M.H.A. O.M. No. 1-1 J013/3/83-Pers. I Date 3()"11.83) 

Recommc .... tloD (SI. No. 16, P.ra 3.tS) 

When a Study Group of the Committee made an on the spot visit 
to the National Police .Academy, Hyderabad in 1982 it learnt that as 
many as 42 posts iDCluding tbose of Director, Dy. Director, Asstt. 
Director, Professor of Business Management, Reador etc. were Iyin, 
vacant. The Ministry of Home Affairs have intimated that a few post. 
are laying vacaDt in the trainin. inatitutea of othor Central Police 
Orpn_tions also. Since vacanciea in trajniD, illatitutes of Central 
Police OrpnililtioDS remaininl unfilled for lou. cannot· but adversely 
affect the trainiol pro,rammes, tbese should be filled up on urgeat ba.is. 
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If the terml and conditionl attacbed to any pott are not attractive 
enougb, suitable incentives could and Iho.uld be made available. Tbe 
Committee learn tbat lome luch proposall have already been mooted by 
tbe NPA, Hyderabad. The Committee would ur,e an early deision in 
this matter. 

Reply of Go,erDIDeat 
," .. 

Necessary steps bave been taten to fill up the vacancies in tbe 
training Institutes under the Contral Police Or,anisations including SVP 
National Police Academy, Hydcrab~ and lome of the vacancies report-
ed last year have since boen filled up. Tho question of improving tbe 
terms and conditions of service of the instructional staff is undor activo 
consideration of the Government. Some of the proposals beinl con-
sidered in this regard relate to the grant of rent-free accommodation to 
the staff who arc still not eligible for it <the benefit is already available 
to all non-gazetted police personnel), rai,ing the quantam of Speci"l Pays 
attached to certain instructional posts etc. It may be ncccisary to refer 
lome of the proposals to the Fourth Pay Commission. 

So far as the SVP National Police Academy. Hyderabad is concern .. 
ed, a few mealures as indicated below, hau been taken by way of pro-
viding incentivC& to the staff :-

(a) Rent free accommodation bas been provided to sovor almo.t all 
the police personnel, both gazetted and non-putted, at the 
Academy. The benefit il available to the lame of the non-police 
personnel also. 

(b) Tbequantam of Sumptuary Allowance for the Director has 
been iacreased. 

(c), The lCaIes of pay attached to the posts of Professor and 
Readen have recontly been raised. 

(d) A Central School bas boon act up on the prcmiacl of the 
Academy. 

(e) The non-gazetted police personnel have recently heeD allowed 
to retain condemned articlca of Uniform without paymoat On 
expiry of the lifolaerviccability period. 
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Apart trom tbe above. tht ton~wina benefit. were titend\,d to 'the 
Allademy staff in recent years :-

(i) Orant of WashiQg AllowM~ to Don-pzettc:d police, personnel 
at the rate of Rs. lO/-p.m. for Instructors and Rs. Sf- p.m. fQt 
non-lnstructor. 

(ii) Provision of free uniform to paIieeparlOnnel (non-gazetted). 

Oii) Option to ~.,. Deput .... Allo~aDce 'in liou of Special Pay 
fpr t.l\<* not cnjoyin.' .... tto ,"ommodatiOD. 

(iv) Orant of certificates/moMtary rewards to non' gazetted staff for 
outstanding performanCe. 

The Ditector, SVP Natiollal Police Aca.dc:my. has also been re-
qQes~ed to.~A1ine other sche~.s .VtJUcb could be profitably adopted for 
tho Acadetn)' s'-ff. 

[M.H.A. O.M. No.. I 11013/4/83-Pers I Date 30-11-83) 

Re~mmea'.t.OD ( •.. No. 17. Para 3.16) 

The Coall~ittee find that while the total marks for the. written 
cX4minatioD and intetvicw held by tlJe UPSC for the Civil Serviccs bas 
been increased from 1050 to 2 SO, tbe marks for the examination con-
ducted after the training of IPS probationers at the NPA Hyderabad 
c.ontinue to be 1050. This has created an imbalance in the two stages 
of evalu~tion. When the Study OrQup of the Committee visited NPA, 
Hy(!'erabad in 1982, it was given. to understand that because of this 
imbalance again in the marks. IPS probationers did not take their 
training at tbe Academy seriously. They were also given to understand 
tha,t in October. 1981 the AC4ldemy had recommended to Government 
that marks for training may be railed to 2050 to restore parity in marks 
at two stagcs of evaluation. The Committee recommend that an 
early deci.iQll may be takc:n by Govt. in, tbis matler. 

Reply of Gu'fenm_ 

1'lle, a~orn,~o. wu already seiad qf the· mllttr and. proposal 
bad been formulated to restore parity in tbe marks ,allotted for the 
UPSC Civil Services examination and tbo NPA Examination. Deptt. 
ef J1~_ wll!iQb were, COQ~uJted ~ t,hil repr4b.av., abo. certain 
Nerv~ ~~ th'M fae. ~~ th; •. I.~ would load to !Cpur .. 
cutlions in other services.. The .... ,ttl' .bu.lMtD dAcPtae41 in tbe NPA 
Board mcctinl held on 25th October, 1983 and Director NPA baa been 
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Alain st1tet to d~isJ a Hitlbltl formula fOi'eValuallon id con.uttation 
with some leDiOl'pOttc.· offic... 'the maltet would be cOMidorOd 
further by the NPA BOtiftt id the Ii,ht Of report of, irector, NPA. 

,. ".Il 

[M.H"". O.M. No. 1·11013/4/S30-Pcn. I dt. »11·83J 

RecomiMntJatJoD (SI. No. 11, Para 3.2~ 

The Committ~ n6f4Hht claim of the Ministry of Home Affairs 
that the efforts of the BUttau of Police Re ·earch and Developm~nt 

which was set up in' A.JOst. t 970 with a view to taking. direct and 
active interest in the mGderniation ofttre police .forces, promoting a 
systtmetic study of problems in changing society and bringing about 
rapid application of add SCience and Technology to the methods 
and techniques of the police have met with some success. The Subjects 
covered by the studies u~ettaken by the Bureau include atrocities on 
Harijans in Bihar. Pollee! image in India, crime against women etc. 
The Committee would sunest that important changes made in tbe 
structure, methods or approacb of the police on the basis of tbese 
studies may\ be given wider publicity to inspire confidence among tile 
public. 

)te,., or <ro,erDment 

Reports brought out by the BPR&D are cir~ulated to the State 
Governments and to the Slate Police as well as to such departments 
wbo could profitably use the flndln·p. Briefs have allo betn issued 
to some cases of the findings ()f such reports which arC not classified 
through press releases (or tbe 'information of tbe general public. In 
this respect wider publicity a' 8u.ltsted by the Committee is under-
taken. 

lM.HiA • O.M. No. 1·1·OU/4/83 Pen. I de. 3o.11-83J 

Recomme.d.tlo. (51. No 11. Para ".17) 

Tbeprimary repoDsibility to maintain law and ordor in a State 
usl. ·with the State Govt. concerned. ~ Miniltry of Home Affairs 
is directly responsible for m.intenancc ofj~w and order in the UnioD 
Territ.ollies. The Ministry functionl al tbe nodal Ministry for law and 
Grdol iathe country u a wbQlc and keepi a close watch OD tbe situation. 
It also lives .uitable ad icc to States. Th~ Committee were siven to 
underltand that States wbich have been facins serious law and order 



problems are Assam. Tripura. Manipur. Punjab. :UP aDd Oujarat. The 
Home Secretary observed in evidence "1 do notthiDk thero. it anything 
to be complecent. and I do not tbink there is any reason to be panicky 
tbieer, " Accordin, to him, "there is a need for cODtinuinl vigilance all 
the time". He attributed the climate of unrett to regional imbalances 
rising exceptions and economic frustration of the people. While the 
Committee agree that law and order question Cannot be viewed in ilO· 
lation from the larger question of social JUltice they feel that the law 
and order situation can be dealt with much, more effectivelY by re-
orienting the outlook and methods or Pol~ forces in the changed 
context al recommcnded earlier and moderoisiDI the forces. 

Reply of Goyerament 

In service training courses are conducted for lervlcmg police 
officer. at various levels aimed at re-orienting their outlook and 
methods. Fresh recruits are also given training aimed at bringings out 
the right outlook and teaching the right methods. Modernisation of 
tbe police forces i. under way under the scheme for modernisation of 
police for which central Govt. is living grants to the States. 

[O.M. No. 1-11013/4/83 Pen. I dt. 30-11-83] 

Reeommeaclatioa (SI. No. 22, P.ra 4.72) 

The Committtc are of rhe view that State police forcel can achieve 
a reasonable degree of functional efficieney only if they are organised 
on modern lines and provided with latest arms. ammunition and equip-
ments. The Committee learn that a scheme for modernisation of State 
police forces was uQdertaken as a non-plan scheme by the Government 
of India way back in 1969-70. Central assistance of the order of Rs. 
52.24 crores was released to the State Governments under that scheme 
from 1969-70 to 1979-80. As the Central team had reported in April 
1981 the Central assistance had been utilised 'by the States in a proper 
manner by and large, it has been decided by Government to revive tbat 
scheme for a further period of 10 years, from 1980-81 to 1989-90 with 
a total outlay of Rs. 100 crores. The Committee feel tbat apart from 
going into the ma1'lner of utilisation of Central aSliltance made avail· 
able to the States for modernisation there should be periodical quali-
tative appraisal of the scheme to gauge tbe impact on the functional 
efficiency of tbe police force. 
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Reply of GoyerDllMllt 
". ~ 

The Central tearA' whicb is monitorinl tbe manner of utilisation of 
central. assistanco baa been asked to conduct a periodical qualitative 
appraisal of tbe scheme to gauge its impact on tbe functioaal efficiency 
of tbe police forces. 

(M.H.A.Q.M. No.l-ll0J3/4/83-Pers.1 dt. 30-11-83] 

Recemmeadatloa (SI. No. 23, Pa,. ".31) 

The Co-:nmittee bave been assured by the Home Secretary tbat 
efForts arc being made to bring about struGltural, organisational, pro-
cedural, institutional and bebavir-ural reforms in the police system in 
India. The steps are also beinl taken in the direction of modernisa-
ion, computerisation, development of forensic science and handwriting 

expertise research and development, greater rappon with universities, 
.. cientific institutes, social organisations etc. Tbe Committee urge 
that thes~ efforts should be intensified There should be greater appre-
ciation of the redefined role of the police by tbe policemen themselves 
and by the general publiC'. 

Repl, of Governmeat 

Efforts are being made to modernise the police forces under the 
Icheme of modernisation of police forces (or wbicb financial assistance 
il provided by the Central Government. The recommendations of tbe 
National Police Commission defining the role of the police in a modera 
Indian society have been forwarded to the State Governments for their 
Consideration. 

[M.H.A.O.M. t\o. 1-11013/4/83 Perl-I dt. 30-11-83). 

Recoaulleadatlon (SI. No. 24, Para ".31) 

The Committee are perturbed to find tbat lome oftbe police person-
nel relort to tbird degree met bods to extort confellions. Tbere is no 
law which permits torture, abuse or violence. Commentinl on the use 
of .uch methods, the Home secretary wal frank enough to concede that 
tbere were some people who had a "streak of human cruelty" while 
lome' otben, under pfCSIure for statistical' computation of CIICI, em-
ployed lucb in human, uncivilised and undi,nifted methods. Police 
perlollDol are luardiaDlof law. I!yen in thoir aDlLiety to lolve caSCI, 



and bring the culprits to book, they cannot be permitted to take to , . , 
illegal and barbarian methods. The Committee, therefore, recom-
mend that clear instmctions should be iSIll~ .. the portee in this 
~attor e.od police rx.oDael found suilty of .... third degree ml-
~0d4 should be suitable punisbed. 

Reply of Governmeat 

Instructions have been issued in the past also to curb the use of 
third degree methods by the police duria, their iawaligations. Prime 
Minister has referred more than once in earlier Conferences the wronl 
methods, sometimes 'adopted by the Police in the' course' of investiga-
tion but the evil persists. In view of the concern expressed by the 
Estimates Committee, fresh instructions have been issued to lbe State 
Governments to take a serious view of tbe cases against police person-
nel who ule third degree methods. 

[M.H.A. OM No. 1-11 13/4/113-Pers. I dated 30011-83). 

(Recommendation 81. 1\'0 2!, Para 5.7). 

The Committee find that tne functions relating to the subject of 
'Police are being performe:l by two separat~pivisions in the Ministry 
of Home Affairs viz. (i) Police Division and (ii) Centre-States Divi-
sion. Each Division, is headed by an officer of the raok of Joint 
Secretary. The Centre-States Division looks after all matters con-
DCCted with State Police like modernisation. Police housing, crimes. 
and la.w and order situation. The Home Secretary conceded in evidence 
tbat there is always the probability of overlapping because of tbo 
nature and the limitation of the work of each Division and allo tbM 
sometimes these Divisions had expressed conflicting view points. The 
Committee rccoD'Jlnend that in order to ensure better coordination both 
the Divisions may be placed under the char.g' of a single officer. Such 
an olficer may b. of the rank of Additional Secretary so that he can 
take independent decisions and lessen the burden of Home Secrct!U'y. 

Reply of GOl'e....meDt 

·'ExccptiP, some operational matters aDd . somcof tho~ rdatin, 
to IPSofticerB which are submittod direct to Home SOl:rctary. all olb .. 
matters relating ,to pvlicc, are.DOW. beina c~rdi.oated.at the. JeYOl of 
,one A,ddigODal,SecretaQ'''' 

[M.If.A. OM No.l-ll01J14/8!-Peft; I dated 34).;11-'831. 
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Reeoma_1doa (SI. No. 26, Para!.IO) 

The Committee qree that while tbere could be no moratoriWII on 
enactment ofae. leaillation ~DtGrcUbtH)y tbe police. at the time of 
considering proposals for new legislation. Govt. should coDiidor tho 
burden tbat tbe~ pro~ reJj.llltioD'.1s JlkeW to elU;& on tli. police 
in enforcing tb~ .. me anif. it D~r1. 'eitb~'CrCil:td .: lIew i*itutionaJ 
framework for ~~C6idttdt' 'M thene.' Jawor • .aitably auament the 
aisting machinery. 

Rep., or. GOYelllllleat 

Since police il a State subject, the recollllileildatioa Dllde by thd 
Committee has been . brou,bt to the notice of the StatO OowrnIllOdCi' 
witb tbe'request to keepitin view while oOalideriq tbe propoaaJ. (or 
new leJialatioQ. ' 

{M.J;I.A. OM. No. 1-11013/4/83 Pen. I dt. 30-11-SJ]. 



CilATER III 

l\ECOMMENDATIONS/OBSERVATIONS WHJCH THg 
COMMITTEE DO Nor DESIRE TO PURSUE IN 

VIEW OF GOVERNMENT REPLIES 

Reeommeadafioa (SI. No.3, Para 1.15) 

The Committee feel having regard to the nature of the Para Military 
Fon:ea. it will be of definite advantage to induct ex-servicemen into 
these forces., The Army jawan. retire after 17 yean of service, whereas 
the members of the para' Military forcea could continue upto the age 
of 55/58 years. At present vacancies in the para Military forces upto 
20% arc reserved for ex-servicemen. In order to rehabilitate better 
tbe ex-servicemen and to qualitatively !ltrcngthC'n the para Military 
Forces, the Committee suggest that the reservation should be enhanced 
at least to 50% including the Scheduled Castes/Tribes and Physically 

. handicapped persons among the Ex-servicemen. 

Reply of GOfernmeat 

tn this connectiod it may be mentioned that at present there are 
tcservations for Scbeduled Castes. Scbeduled Tribes, Handicapped 
persons and ex-servicemen in the Central Government services. Even 
without taking into account tbe impact o( the carried forward unfilled 
ncancica (or Scheduled Castes, Scheduled Tribes and Handicapped. 
the percentage of vacancies reserved already for varioul categories arc 
as under: 

Scheduled Castes 
Scheduled Tribes 
Physically 
Handicapped 
Ex-servicemen 

Group 'A' 

15" 
71% 

---

Group 'B' 

15% 
71% 

221% 
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Group 'C' Group'D' 

15% l.% 
71% 71% 
3% 3% 

loe/. 20% ---
3Si% 451% 
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2. Besides the above reservations, tho Ions and daughters, etc. of 
those Government servants who die in barness or retire on medical 
grounds arc given jobs on compassionate grounds .. a measure of im-
mediate relief to the families concerned. This Oeparment has alsq 
prescribed a procedure for appointment of meritorious ~portsmen to 
Group 'C' and Group "0' posts in relaxation of tbe prescribed proce-
dure to the extent tbat tbese including all otber reservations under the 
existing orders should not exceed 50% of the total number of vacancies 
proposed to be filled by direct tecruitment. Tbe Supreme Court has 
also held that the total reservation should be limited to 50% ofth. 
vacancies available for appointment in a recruitment year. 

3. As per Ex-servicemen \ Re-employment in Central Civil Services 
and Posts) Rules, 1979, the following reservation bas been made for 
the ex-servicemen: 

(a) At the level of ANtt. Commandant in all Para-Military 
Forces. 

(b) In Group "C' post/services 

(c) In Group '0' posts!ser~ices 

10% 

10-/0 

2a-/. 
Tbe recommendation of the Committee is prima facie not accep-

table because reservation for ex-ervicemen cannot be permitted to engulf 
independent reservation for Scbeduled Caltes. Scheduled Tribes and 
the Physically Handicapped persons. Therefp . ." we are not in a position 
to restrict the area of tbe Scheduled CasU:s/8chedulcd Tribes by saying 
that they will have to be ex-servicemen in order to get appointment in 
Para-Military Forces. 

4. Moreover, proviso to sub-rule 4 of the EX-lCrvicem"n (Re-
employment in Central Civil Services &: Posts) Rules, 1979 provides 
that the percentage of reservation so specified for ex-servicemen in a 
category of posts s~all be increased or decreased in anyone recruit-
ment year to the extent to which the total number of vaca~cies reserved 
for ex-servicemen, Scheduled Castes and Scheduled Tribes (includift, 
the carry forward reservations for Scheduled Castes/Scheduled Tribes) 
and for any other catesories taken to,ether, falls short or is in excess. 
as the case may be, of SOr. of.. vacancies in that catelory of POI" 
filled in that year. Therefore, IIi" lome cases, the percentage for ex-
servicemen can even ,0 upto 241% in Group 'C' as weil as Group '0' 
by deducting 2Si% which is the quantum of exi.tiog rClOl'Va~oDl. 

from SO". 

"~ 



5. In view of tbe position stated io tb. prccodiD8patagflplts, 
tbere is 00 furtber scope for .nbancement of tho uillinl percenta., 
of reservation for ox-servicemen. It may. however, be bt this Connec-
tion mootioncd that a recommoadation of the Committee 00 Subordi. 
Date LoSislatioo (Rajya Sabba) for amendinl Rule 4 is under cons .. 
deration'. 

[~lD~ry of :aome A#~in. O.M. ~. I-11013/4IJ3-Por~. 
I-dt. 14-12-83) 

Reeommea~~ (SI. No. S, Para 1.11) 

It will be mutually advaDtlBOOUI for tbe Slate Police forces and 
the Central Para Military Forces to have a r~lar sy,atom of ta~ing al 
least IPS officers from all tbe States/Union Territory, ~drcs to the,Para 
Military Fo~ on. tenure ba,sis. For tbis a quota ~ould be fixed for 
... cb cadre on a uniform basis. The present system in this regard 
sbould be rationalised to derive tbe advantage fully. Incidentally the 
Committcc suggest tbat in view of Pf*Qt iml)a~e in ,tbe. cadre 
.treogtbs of IPS. luitable criteria sbould be eVlllJved and tbe State/ 
Union Territory cadres rationalised. . . 

. ' . 
. Repl)' of Go,~eDt 

DPAAR. we atread), fUed 40 per cent oflsenio~, duty posts in all 
State cadre u Central dcpptatioo quota.. ~~. ~4fe a'4tb,Qrity is 
req\llted in the.bcainiq oftbo.y#'P to.offer, tbe'''livicCi of lU_itab~e IPS 
ofllcers (or qonsi4crMiQl\ OP Ce.Qtr~l cHlputltiop.' pq~ .. Wbile oifcripg 
DameS tbe State Governments are to keep in vie~. ~f( pel*~1 de put.· 
ti9,D quota reserv~ for their cadre. The officers on the offer list arc 
cQllsidere4.!or deput~ti'on"p~st~ in CPOs a~ a!so'in Ministries 'and public 
undertakiDss. Onate. some 'difficulty is' bciiag experiencCd in filling 
C~~tral ~ depu~a~io~' po~ts"a9 it~me'o!tbe IPS ~fticer9 offered Cen~ral 
postin~s b~y~. not.9h~.~,. keenness' to join Central dep,utadon posts. 
Tb~ qovcr~~~~. i~a'ivc. t? ..t~e , situat'Qn r a,n.~ is c;~pJorinl possibilities 
inc~udi¥ ~o~p~sory_ a\e~~lafi~~ for ~ationalising. tbe pteSent sy,stem of 
taklDllf~ ~c~rlJ.on ~nt~ldep.~ta!10p. 

(V,H.A. O.M. No '·11013f"'83·pm, I dated ·30-1 1-831 

lleco_d.tJoa <Si. N •. t!, Para 3.t .. } 

The COlDmittee fiDeI tbat the exiltiaa traiDing proaram me forlPS 



ptQbatio_ b .. DIll.n (C)f1llll1, "al.~ttd.",.~ in~epen"~t.bo~ 
10 1M. Tbe CQ01~ l'KOlAmcnd &bat a system of pcrioliical, cv~,u~
tion for not ollly Ua.i,t .proarammc b~t all Qt~ proa~am~~ ,Pc. ~li~e 
traiaina by an ouqi4c ia4cpcadeat b~dy of exporta aDd profeasioDala 
may be evolved u~ ~troduccd 100II. 

ReplJ of GoYerament 

The entire fabric of police trainio. in India was thorouahly examin-
ed and restructured in 1973 by a Committee c6nsistiag of eminent 
.educationists. juriJts and scnior PolioQ.Oftil:ers ch,ircd by Dr. M.S. 
Goro, an eminent sociploaist. Periodic evaluation of tbe traini~g pro-
gramme at the N:P',A:isth. concel11 orthe NPA Board which is chaired 
by HS and includes .. ita memberl police chiefs as well as outsidc 
non gov~rDIQ.eDt tramins experts. Periodic evaluation of all other pro-
grammes of Police institutions il dODe by the Standing Committee on 
Police traiDing. This Committee i. chaired by a non lovernment 
expert and ineludcs aput fraim Government oflioials enUnent experts 
from various, disciplines. This Committee is competent' to coopt experts 
in various fields wbonever necessary to aNiH it in cv.Juatini various 
trainina programmes. The observations of Estimate Committee would 
also be placed before this Committee during its next meeting. 

[M.H.A. OM No. 1-11013/4/83 Pers.1 dated 30-11-83) 

ReeoimDeatiUon (St. No. 27, ':"ara 5.14) 

Tho Committee reca.ll that a Section of the Central Reserve Police 
aad the Central Industrial Security bad resorted to agitation in 1979 
to press their demands for revision. or ply Icale!!, grant of various kinds 
of allowances, higher leave entitlement, right to form Association, etc. 
The Miniltry or Home Aft'airs ·have I~ted that these d:mands were 
dJacuuedin the;StattGouncit meetings ofCRPP aodC(SF held in 1979 
uder the Cbairmansliip of tile theD Home Minister and" follow up 
action on the decisions arrived at tbese meetiogs· hJsbeen ta~en. The 
Ministry has, however, pointed out that "a fe'''' easCi whicb need deeper 
examination and consultation with otlier authoritiea, wero boiD, pur-
Iud." The Committee stress tbe need for· an early .. dedition' on all 
pendiDI demands. 

Reply ef Go •• _ .. t 
.', -,. ," . -'. 

A Dumber of cScmands of tbe CR~.', CliP' portO.DeI which 
_ore projeGtod ud dilcUIICCI at the First S~fI' CoIIMIl '_tia .. of 



30 

thesc Porces held in 1979, were aCCepted by the Oovt. But of these 
Proposals which were pendin, and were being punued witb otber autbo-
ritiea some have since been accepted while it baa ~been decided in otber 
CAIOI that tbe matten sboU1d be placed 'before tbc Fourth Pay Com-
mission tor consideration. The poaitionia indicated below :-

C.R.P.F . . 
Brief Propol4l 

1. Organised service ror 
CRPF Cadre. 

2. Grant of Free Leave 
Pau irrespective of 
tbe place of posting. 

3. Payment of compen-") 
sation in lieu of quar;. 1 
tcn to CRPF person- I 
nel iJrcapective of the I 
place of residence of I 
their families. I 

•• Iacrcaae in the quan- ~ 
tatD of special Pays I 
for certain instructio-
nal posta. ,. ' 

5. Revi,ioD of, the paY-j , 
scale'of the poeta of 
om.. ;lJqKtt. 

Positioll 

There is no orgaoised service in 
CRPF. However the cadre review 
of Group • At posta waa finalised in 
JlIly, 'S3, tbereby enlarging tbe scope 
of promotion for tbe officen. 

Free Leave Pass is already avail-
able to all ranks in difficult areas 
(with minor exceptions). However, 
the benefit is confined to pel'lOonel 
of the rank of Head Constable and 
below in non-difficult areas It bas 
since bccn decided tbat personnel 
above the rank of Head Gonstable 
and upto tbe level of Inspector 
should all<> be eJigible for Free 
Leave Pass and orders are UDder 
inue. 

These proposala are to be referred 
to the Fourth Pay Commiuion for 
consideration. 



C.I.S.F. 

1. DeclaratioD of CISF 
as an Armed Force." 

2. Provision for bctter. 
Uniform. 

3. Introduction of Selec-
tion Gradc for Fol-
lowen. 
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CISF was declared is an Atmed 
Foree of the UniOD with effect trom 
15-6-S3 by an Act of Parliamcnt, 
therebyenabUn, it to discharao its 
functions and cxerciso its powers 
more dl'octivcly. 

CISF personnel have already been 
granted the benefits of tcrrycot Uni-
form, Kit Maintenance Allowance 
and permission to rctain CX»Qdomn-
cd articles/Kit items in thc put few 
years. It has recently been decide" 
that the Class I officers (noD-IPS) 
sbould be allowed initial Uniform 
Grut/Renewal Grant/KMA at 
hi,her rates than at preeent and or .. 
ders ia tbis regard are under 
issuc. 

This proposal is to be referred to the 
Fourtb Pat' Commission. 

[M.R.A., OM. No. 1-11013/4183 Pers. I. dated 30-11-831. 
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~;E~Q¥tME~DATIO:iS/Oa~"ERVATIONS IN RES·PECT OF 
VfHt9~ REP~IES OF '<;l9Vli~NMENT HAVE NOT BEEN 

" ACC~PTE.D,,'BX THE COMMITTEE 

R~~nllll~II~~t.I.~ ~lr No. 1 0 p~~ N,~. 2.2~) 

1. The Committee regret that tbe Central 2.26 Bureau of Invest i-
lation bas, despite two decades of its existence, failed to make any signi-
fiCant dent on tne problem o('corruption. The deterrent effect of CDI 
has not been felt to tbeextent tliat it could be said tbat corrupt finances 
are on tbe decline if not on tbe way out. In fact the representative of 
the Ministry of Home Athirs' admitteJ before the Committee in evidence 
that d~ite investigations and convictions ··the corruption has substanti-
ally increased." According to him, elimination of corruption "does not 
seem to be within the realm ofpoBsibility." Tbe failure of tbe CBI in 
regard to Provention and cORtrol of corruption compels the Committee 
to recommend tbat tbe role functions and the working of tbe CDI sbould 
be comprehensiveh reviewed and measures taken to tone up its workin. 
so as to ma'ke it'~n eft'~~tive agencY devote~ ilfter-alla to tb~ task of root-
ins out corrUption inadministrlltlon. ", 

~ep" ~ GOl.rDm~ 

The Government have carefully considered tbis recommendation 
and share the Committee's concern about tbe task of rooting out corrup-
tion from administration. In this regard it is, however, clarified that tbe 
Central Bureau of Investigation is not solely. not even mainly. responsi-
ble to tackle and fight with tbe evil of corruption. Tbe main responsi-
bility of combating corruption aDd etfsuring integrity in administration is 
OD the heads of Ministries/Departments/Public Undcrtakin,8. Realising 
this principle the Committee on Prevention of Corruption (known .. 
Santbanam Committee) recommended appointment of Chief Vi,ilance 
Officers in each Ministry/DepartmentlUndertaldng to deal with the 
problem of corruption, misconduct and malpracticca in tbe organizatioD 
concerned. It is tbe responsibility of Chief Vi,i1ance Officers to take 
preventive meuurCl, to bunt for the corrupt public servants aDd to briD, 

32 
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them to book. In this task tht:y can take thl! assistance of the Ct:ntral 
Bureau of Investigation. Thc Bureau is responsible for investigating 
offences punishable under the Prevention of Corruption Act. 1947, 
certain specified sections of tliae Indian Penal Codl! 'and fiscal and otber 
laws .related to cc;muption. It is only a service agency and it is for tbe 
organisations to make use of it. It comes into picture ane~ an oll'cnce 
haa been committed. Thus the Central Bureau of Investigation has 
supplementary but deterrent role in the figbt against corruption. 

2. The Central Bureau of Investigation hls powers and jurisdiction 
concurrent with the State Police to investigate and prosecute cuses of 
corruption. But by an administrative arrangement arrived at with the 
States. tbe Central Bureau of Investigation's activities are confined to 
cases involving employees of Central Govt. and of its IUndertakings, and 
matters of interest to the Central Government. It is the responsibility 
of State Governments to deal with the problem of corruption in relation 
to their employees and matters withIn their administrative (ontrol. 

3. Corruption being a socio-economic evil, there can be no yard-
stick to measure the quantum of corruption in a particular set-up at a 
given .point of time. The causes are many-fold, which include the social 
valuos of the time, the political and economic conditions of tbe SOCiety 
and/or of organisations. Since the extent of corruption cannot be 
measured, It Cf.nnot be said that the Central Bureau of Investigation has 
failed in regard to prevention and cor',lol of corruption. In fact, 
during the last two d~adcs of its existen~.:, the Central Bureau of Investi-
gation bas become a premier investigating agency of the Central Govt. 
winning the confidence of eyen the Slate Govts. and the faith of the 
public at large. It is on account of this faith and confidence, whenever 
there is a cotroversial and/or complicated case a demand il made for in-
vCltiption by the CBI, and a number of such easel of conventional 
crimea are entrulted to CBI for investigation even thouah the CDI was 
mainly set up for investigation of corruption casel and economic 
otfencoa. 

4. So far as Committee's recommendation that the role, functions 
and working of the CBI should be comprehensively reviewed with a view 
to tone up its working and makc it an effective agency devoted, inter
alia, to the cask of rooting out corruption in administration, It i. men-
tioned that this i. ODe orsaDisation whose functioning is constantJy re-
viewed by tho Government from time to time by means of a Dumber of 
dovicea like poriodical rcporta, returns; and also meetings and con(oreoccs 



34 

held by the Home Minister and the Secretary, Department of Personnel 
and Administrative R~forms witb the Director and other senior officers 
of the CDI irom time.to time. The staff strength of tbe CDI is also 
under review. Government arc tberefore, of tbe opinion that no useful 
purpose would be served by holding another review of the role and 
function. of the CBI, as recommended by the Committee. Government 
have, however, noted this recommendation. 

[MHA O.M. No. 1-) I013/4/83-Pers I Date 30-11-83] 

Recommeodatloo (SI. No. ll, Para 2.28) 

"At present, three out of 8 divisions of tbe Central Bureau of 
Investig~jon are under the control of the Ministry of Home 
Affairs and tbe remaining 5 under tbe Department of Personnel 
& Administrative Reforms. The division of tbe Central Bureau of 
Investigation between the Ministry of Home Affairs (proper) and 
the Department of Personnrl & Aministrative Reforms appears 
to the committee somewhat artificial. The Committee do not 
consider this arrangement as sound from the point of vIew of 
the cohesive working of the Central Bureau of Investigation. 
Besides, this duality of administrative control could allo result 
in diffusion of responsibility. The Committee, therefore. 
recommeod that. as the CBI is essentially a Police Orpnisation, 
it should be brought evclusively under direct control of the 
Ministry of Home Affairs." 

Reply of Go,ermneDt 

The Government have carefully examined rhe reccmmendation of 
rhe Committee. As noted by the Committee 5 out or tbe 8 Divisions of 
the Central Bureau of Invesligation are under the administrative control 
of the Department of Personnel &. Administratiye Reform. and the re-
maining 3 Divisions ale controlled by tbe Ministry of Home Affain 
(proper). This administrative arrangement is based on functional con-
siderations and is not artificial, as observed by the Committee. 

2. The Deparlment of Personnel &. Administrative Reforms was oarved 
out of the Ministry of Home Affairs in June, 1970 and all subjects in-
cluding 'vigilance and discipline' connected w.itb service matters were 
transferred to the ne~ly created Department. The Department accord-
ingly became the apex body at lhe Centre concerned with the framing of 
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policy regarding 'vigilance' and 'anti-corrurtion' matters in public 
services. Accordingly, all the vigilance organisations viz. C.ntral Vigi-
lance Commission, those division. of the Central Bureau oflovestigation 
responsible for 'vigilance' aDd 'anti-corruption' activities and al,o the 
Union Public Service Commission. which advises the Government in 
vigilance cases apinst Central Government Officers, were administrati-
vely placed under this Department. The Delhi Special Police Establish-
ment Division of the CDr being responsible for collection of inleJ/igence 
and investigation ( f cases of corruption in public services was placed 
under the Department of Personnel & Administrative Reforms 00 

functional considerations. The other 4 Divisions namely LeI al Division, 
Policy Division, Technical Division and Administration Division are 
allied Divissons of the CDI and provide necessary technical and ad-
ministrative services for the smooth and effective fu·.ctioning of the 
DSPE Division. Consequently, these 4 divisions haw also been placed 
under the administrative control of the Department of Personnel and 
Administrative Reforms. 

3. On the other hand, the remaining 3 divisions namely, Co-ordi-
nation, Crime Records and Interpole Division; Central Forensic Science 
Laboratory, New Dolhi, and Central Finger Prints Bureau, Calcutta, are 
responsible for co-ordination between the various State Police Forces 
and rendering assistance to States in dealing with matters having inter-
state or international rornifications in the matter of detection and investi-
gation of crime. Accordingly. for functior ",I considerations these tbree 
Divisions have been kept under the adrr .. nistrative cortrol of the Mini-
stry of Home Affairs (prop~r). 

4. As regarda Committee's observation that the Central Bureau of 
Investigation is essentiaUy a police Organisation and it sbould be brought 
exclusively under the administrative control of tbe Ministry of Home 
Affairs, it is mentioned that the functions of the Delhi Special Police 
Establishment Division and other 4 allied Divisions of the CDI are siani-
ficantly different than the fuctions of other Central Poli.e Organisations 
under the control of the Miniatry of Home Affairs. The Central Police 
Otganiaations under the control of the Mininistry of Home Affairs are 
responsible for the maintenance of Law and Order, keeping a vigil on the 
Indian Borders and collection of intelligence for the purpose. On the 
other hand the Delhi Special Poiice Establis"ment Division and 4 other 
allied Divisions of the Central Bureau of Investigation are charged with 
the responsibility to deal with the probl.m of corruption in public 
services, the subject assigned to the Dopartment of Personnel and Ad-
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ministrative Reforms. It is also pertinent to state that accordinB to tbe 
Entry 10 of tbe First Schedule to tbe Government of India (Allocation 
of Business) Rules, 1961, the Ministry of Home Affairs witb tbe Depart-

, ment of Official Ladguage and the Department of Personnel and A.R. 
with all its attached and Subordinate Offices is treated as one entity. and 
tbus it can be said tbat even at present all police organisations including 
Central Bureau of Investigation are under the over-all cbarle of the 
Ministry of Home Affairs. 

5. Tbe existina distribution of the 8 divisions of the CBI between 
tbe Department of Personnel and Administrative Reforms and the Mini-
stry of Horne Affairs (Proper). being on functional considerations bas 
been fonnd to be satisfactory and DO Deed for any cbange in this regard 
bas been felt. 

6. For the above consideration, the Government do not find it 
necessary to accept the Committee's recommendation. 

[A detailed note on the subject is enclosed for Committee's consider-
ation] (Not Appended). 

[M.H.A .• O.M. No. I}OI2/4/83-Pers. I, dated 30-U-83J 

Recommendation (51. No. 19, Para 3.25) 

The Bureau of Police Research and Development has total staff 
strength of 388. During the last 5 years expenditure of tbe Bureau had 
ranged b~tween Rs. 58.36 lakhs and Rs. 84.31 lakhs. It is indeed sut-
prising that Advisory Council which oversees the performance of the 
Bureau of Police Research and Development held onlp 2 meetings during 
the last 5 years. The Council is headed by the Home Secretary. The 
Committee recommend that the Council should meet twice a year to 
take stock of the Bureau's achievement and provide guidance to it. 

Reply of Government 

Because of the very nature of the work being undertaken by the 
BPR&D wh::re it is Ilot possible to show quick results or findinBs. it is 
fdt that e:lrlly recall of the meeting of the Advisory Council may Dot 
serve a very useful purposes. However. it will be the endeavour to call 
the meeting of the Advisory Council at least once a year and efforts will 
be made to have additional meetings in between whenever tbere aro 
important issue. in which the guidance of the Council is necessary . 

...[MHAOM No. 1-1 1013.·4/83-P~rs I dt. 30-11-83J 
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Recommendation (SI. No. 10, Para 4.1l) 

Tbe Committee find that the Indian Police system and structure as 
presently organised are still governed by the Police Act of 1861. Since· 
the enactment of tbat Act, not only bas the country acbieved ladepen-
dence but' a number of !':ocio-economic changes of far reaching 
importance have taken place. There is a clear need to redefine the role 
of the police, to enhance its functional efficiency and to transform it into 
an instrument of public service. The Committee are of the view that 
Police Force cannot be expected to perform their new role in Indepen-
dent India well if they have to function with in 'the framework of an Act 
Passed more .Ihan 121 year ago. The committee, therefore, recommend 
that Government should bring forward a comprehensive bill in consul- . 
tation with State Government to reorient the role. duties. powers etc. of 
police forces. 

Repply of Government 

The National Police Commission bas also made certain recommen-
dations in this regard and tbese are under consideration of Government 
in consultation witb the State Governments. 

[M.H.A •• O.M.-No. 1-IIOI3(4)83-Pefs. I dt. 30-11-831 
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RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHICH FINAL REPLIES OF GOVERNMENT ARE 

AWAITED 

NBW DBLHI, 
March 20, 1984 
p~ 30, 1905(S) 

NIL 
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BANSI I Al, 
Chairman. 

Estimates Committee. 



APPENDIX 

(Vide Introduction to the Report) 

A".lysif of A.ction ,aken by Government 0" the 49th Rtport of 

Estimates Committee 

(SEVENTH LOK SABHA) 

t. Total No· of rCICOmmenciatioDS 

n. Recommendations/observations that have been accepted 
by Government. 
Nos. 1, 2, 4, 6 to 9, II, D, 14. 16 to 18, 21 to 26. 

Number: 

Percentage to total! 

1I1. Recommendations/observations which the Committee 
do not desire to pursue in view of Government's 
replies: 

Nos. 3, 5 15 and 27. 

Number: 

Percentage to total : 

lV. Recommendations/observations in respect ot which 
replies of Govt. have not been accepted , 

Nos. Iv, 12, 19 alld 20. 

N:Jmber; 

Percentage of total: 

'V. Recommendations/observations in respect of which 
final replies of Government are awaited, 

21 

19 

10 

4 

IS 

4 

IS 

Nos. NIL. 

39 



Sl. 
No. 

, 
• • 

LIST OF AUTHORISED AGENTS FOR TH' SALE OF 
LOK SABHA SECRETARIAT PUBLICATIONS' ~ 

Name of Agent SI. Name if Agen: 
No. ~, 

BHH.R 9. Subscribers Subscription 
Serives India:, 1. MIs. Crown Book 

Upper Bazar, 
Rancbi (Bihar). 

GUJARAT 

Depot, 

2. The New Order Book 
, Company. Ellis Bridge, 
'~hmedabad·6. 

MADHYA PRADESH 
," 

3. Mo'4crn Book House, 

21, Raghunath Oadaji St., 
2nd Floor, Bombay-I. 

TAMIL NADU 
10. The Manager, M.M. Sub-

scription Agencies, 
No.2. 15t Lay Out Sivananda 
Colony, Coimbatore-641012. 

UTTAR PRADESH 
11. Law Publishers, 

Sardar Patel Marg. 
P.R. No. 77, . 

Shiv Vilas Palace, Allahabad-U.P. 
IndO(e City. WEST BENOAL 

12. Mrs. Manimala, BU~II & sens, 
MAHARASHTRA 128, B'lw Bazar Street, 
4. MIs. Sunderdas Oianchand. Calcutta-l 2. .' 

601, pirgaum Road, 'DBLHI '1 
ncar Princess Street, 13. Jain Book Agency, 
B b 2 · ,I;.p'p,n~:,;. ~: , ,.l:-

om ay- • :. '. . , ,,New. Delb~ / )' 
S. lbe International B'bok Service~' i4. 'J.M:i_in & Brothen, 

Deccan , Gymkban~, " c, , " '.. Mori 'Gate, Delhi. \ 
Poona-4. ~ . :. ': 1'5. Oxfor«i Book & ~tatio8cry 

'~ Cor.pany. Scindia House, 
6. The Current Book 'House, : (' JDnaught Place,' 

Maruti Lane, Raghunath New Delhi-I. 
Oadaji Street, ~ 16. Rookwell, 
Bombay-I. 4, Sant Nirankari Colony, 

Kingsway Camp, 
7. MIs. Usb a Book Depot. 

Law Book Seller and 
Publishers' Agents Oovernment 
Publications, 
585. Chira Bazar. 
Khan House. 
Bombay-2. 

8. M & J Services, Publishers, 
• Representative Accounts & 

. Law Book SeJler. 
Mohan Kunj, Ground Floor, 
68, Jyotiba Puele Road, 
Nalgaum-Dadar. Bombay-I 4. 

Delhi-Y. , 
17. The Central News A~enoy', 

23/90. Connaught Place, 
New Delhi. 

18. MIs. Rajendra Book Agency. 
PV.D-S9. IV-D-SO, Lajpat 
Nagar. Old Double Storey. 
NewDelhi-lIOO24. 

19. MIs. Asboka Book Agency, 
BH·82,Poorvi 'Shalimar Bagl. 

Delhi-I 10033 . 
20. Venus Enterprises. 

B·2/8S, Phase-II, 
Asho" Vihar. 
Delhi. 


	001
	003
	005
	007
	008
	009
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	053



